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MR. CHAIRMAN: Now we come to 
items 15 and 16. They may be discussed 
together. Shri Krishna Kumar Goyal may 
move the Resolution. 

1330 hrs. 

STATUTORY RESOLUTION RE: DIS .. 
APPROVAL OF TEA (AMENDMENT) 

ORDINANCE AND 
TEA(AMENDMEN~BllL 

SHRI KRISHNA KUMAR GOYAL 
(Kota): I beg to move : 

"This House disapproves of the Tea 
(Amendment) ordinance. 1983 (Ordinance 
No.7 of 1983) promulgated by the 
Presidenton the 7th October, 1983:' 
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